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ORDER

Per N.S.Saini, AM

This is an appeal filed by the assessee against the order of the

CIT(A)-Cuttack, dated 27.2.2015 for the assessment year 2010-2011.

2. The notice of hearing dated 21.6.2017 sent to the assessee fixing
the hearing on 2.8.2017 by Speed Post was returned back unserved by
the postal authorities. No other address has been furnished by the
assessee to serve the notice of hearing. Hence, on 2.8.2017, the Bench
directed to issue the notice of hearing through Id D.R. fixing the hearing
on 28.8.2017. On 28.8.2017, when the matter was called for hearing, no
one appeared on behalf of the assessee nor any application for

adjournment was filed. From the above, we infer that the assessee is not
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interested in pursuing the appeal before the Tribunal. Therefore, we

dismiss the appeal of the assessee in limine.

3. In the result, appeal filed by the assessee is dismissed.

Order pronounced in the open court on 28 /08/2017.

Sd/- sd/-
(Pavan Kumar Gadale) (N.S Saini)
JUDICIALMEMBER ACCOUNTANT MEMBER

Cuttack; Dated 28 /08/2017

B.K.Parida, SPS
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